CENTRAL ADMINISTRATIVE TRIBUNAL -

’

Commercial Complex (BDWR)
Indiranagar
Bangzlore -~ 560 038

Dated_: 2 APR 1993

2 A 51[93. — /

Respondent (s ) Director,Geclogical
Survey of India,Blore & Others.

3. Secretary,

o BANGELORE BENCH

. R 63 6 B NI A
EPPLICATION NO (S)
W.P. NDO (8)

Bpplicent (s)m.papaiah,  v/s.

To

1. Sh.M.papaiah,
Driver,

2, .

Projects Hutti,

Gadag and 0OMSB,
Tin-Tungsten,

0PsK&G,

Geologigal Survey of India,
Bangalore=560 011,

SheM.S.Ananda Ramu,

Advocate,No.27,
Chandrasekhar Complex,
st Mmain Road,I Floor,
Gandhinagar,
Bangalore=9,

ministry of Steel and Mines,
Govt.of India, :
"New Delhi.

4, The Director,

" Geological Survey of Indisa,
project-Hutti,Gold & OMSB,
Tin-Tungsten, 0P:K&G,
Bangalore-11,

5. Sh.M.vasudsva Rao,
Central Govt.Stng,Counssl,
High Court Building, .
Bangalore-1.

Subject : FORWARDING COPIES OF THE ORDER PESSED 8Y THE BENCH

Please find enclosed herewith a copy of the ORUEé/STRY/

INTERIM ORDER passed by this Tribupal in the above said
spplicdetion (s) on 26-03-93,
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‘/ : BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ BANGALORE 'BENCH: BANGALORE

DATED THIS THE TAENTY SIXTH DAY OF MARCH 1993

Present : Hon'ble Mr. Justice P.K. Shyamsundar ... Vice-Chairman

APPLICATION NO.141/93

M. Pagpaiah,

Major,

Working as Driver,
Project:Hutti,

Gadag and QvSB,
Tin-Tungsten, OP:K&G GSI.
Bangalore-11. .e. Applicant

{Shri M.S. Ananda Rami ... Advocate}

V.

1. The Union of India
by its Secretary,
. Ministry of Steel and Mines,
Goveraneat of India,
New Delhi.

2. The Director,
Geological Survey of India,
Project, Hutti Gold & Q4SB,
Tin-Tungsten, OP:K&G
Bangalore-11. ' ... Respondents

{shri M. Vasudeva Rao ... Advocate]

This application having cone up for hearing before this
Tribanal today, Hon'ble Mr. Justice P.K. Shyamsuandar, Vice-Chair-
xan, made the following:

ORDER

1. Having heard both sides I an now told that the enquiry is
likely to be comwpleted within three months. Under these circuan-

stance it seems to me that the respondents should allow the appli-
“\-cant to continue in Bangalore till such tine as the enquiry is
\

P \oonpleted and canthereafter enforce the impagned order prodaced
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